
..Petitioner 
'(ly Advocate Shri M1iK.Bhardwaj, 
learned ounsel through proxy 
dounsel Ms.çhetna Rao I 

VERSUS 

Union of India througlt 

1. Shri RR.Zaruhat 
The 'General Manager, 
Northern Railway, Bar'oda House, 
New Delhi.. 

24 	Shri VE.Aggarwai, 
The Divisional Railway Manager,  
Northern Railway, Delhi Division, 

.tRM Office, 	Pahatgaflj, 	New Delhi. 

3.Shi flakesh'Kurnar, 
The Divisional Fersonnel 'Officer, 
Northeri Railway, 	Delhi Division., 
DRM 'Office,, 	New Delhi. 

S . Resiondents 
'(By Advocate Shri 11 K Ganwani, 	learned 
counseiwith Shi Ashwani Bhardwaj ) 

0 R 13 	F ft ('ORAL) 

(Hon 	le Siit.LaksbuI Swa*illathan, Vice 'Chainn (1) 

Eeard both the learned counsélf or the parties. in CP 

20/2003 	in 10A 3043/2002. 

Z. 	Learned counsel for the respondents submits that 

the 	order 	of 	the 	tibunal in 	OA 3043/2002 	has 	been 

complied with. 	ihia. is also accepted by the learned proxy 

counsel for the petitioner. 

3. 	Noting the above facts and submissions, 	we find 

no 	justifiOation 	to continue with 	Contempt Petition, 
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CENTRAL ADMINISTRATIV TRIBUNAL 
• 	 PRINCIPAL BENCH 

'CP 320/2003  in 
OA 3043/2002 

New Delhi this the 23rd day of October, 2003 

flon'bIe S*t•4 Laks!i S iathan,Vi'ceThairn 'U) 
Hau"ble Sun Saniveshwar Jha 'Veber (A) 

Mahabir Singh 
5/0 Shri iHaghuvir Singh, 
working as Luggage Porter 
(Dispatcher. ) Rauway Station 
fl,1hi 5in 
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:.$ AcOordingly.'.- 	C? 320/2003-is dismissed. 	Notices issued to 

the 	alleged 	conternners are discharged 	File 	to 	be 

consigned to the record room 

Saehâi  (Snt.Laksbrni Sw*minâtban) 
INC b 	). . 	 . vice Ch&irrnan (I) 
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